e

. -

-

HIGH COURT OF CHHATTISGARH : BIL ASPUR
NOTIFICATION

g 2020 Bilaspur dated :

RULES FOR ON-LINE ELECTRONIC FILING (E-FILING) FRAMED
UNDER ARTICLE 225 AND 227 OF THE CONSTITUTION OF INDIA

Short Title, Applicability and Commencement:

These Rules. will be called “e-filing Rules, 2020”. They will be applicable to the High
Court of Chhattisgarh and to the District Courts and Tribunals over which it has

supervisory jurisdiction. These Rules will come into force from the date notified by the

High Court.

1. Preface

These Rules will apply to on-line e-filing and e-filing through Designated Counters and
facilities provided for e-filing, including e-Service Centres. The rules will apply to such categories
of cases as would be notified by the High Court. These Rules amend and consolidate the existing

Rules and Practice Directions.

2. Definitions

2.1. Action: includes all proceedings instituted in the Court such as suits, criminal
complaints, appeals, civil or criminal writ petitions, revision petitions, contempt petitions,

execution petitions, arbitration petitions, probate cases and interlocutory applications.




2.2. Administrator: means the Registrar (IT)/(Computerization) or an officer appointed by
the Chief Justice for administering and dealing with matters connected with or relating to e-

filing.

2.3. Bench: means and includes one or more Judges assigned to adjudicate upon Actions or

the presiding officer of the Court or Tribunal as the case may be.

2.4. Physical Filing: means Actions and pleadings filed as hard copies.

2.5. Designated Counters: means and includes those counters which find mention in

Appendix -I and those that may be included or excluded from Appendix -I from time to

time.

2.6. District Courts: means and includes the courts established and functioning under the

control and supervision of the High Court.

7. Electronic Filing (e-filing): means e-filing as prescribed through the Internet (at the
web portal of the Court) and through the internet/intranet at Designated Counters, unless the

context requires otherwise.

2.8. Evidence: means and includes evidence as defined under the Indian Evidence Act,

1872.

2.9. High Court: High Court means the High Court of Chhattisgarh.
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2.10. Objections: means and includes deficiencies and errors pointed out by the Registry or

Court/Competent Authority in relation to the Actions instituted in the Court.

2.11. Opposite Party: means defendant(s), respondents, judgment debtor(s) and non-

applicant(s).

2.12. Party: means appellant(s), plaintiff(s), petitioner(s), complainant(s) and applicant(s).

2.13. Pleadings: means pleadings filed in support or defence of an Action including

affidavits, additional affidavits and supplementary affidavits.

2.14. PDF: means an electronic document filed in a portable document format.

2.15. PDF/A: means an ISO-standardized version of the Portable Document Format (PDF)

specialized for the digital preservation of electronic documents.

2.16. Registry: means the Registry of the Court.

2.17. Statement of Defence: means and includes written statements, replies, counter-

affidavits and additional or supplementary affidavits.

2.18. Technical failure: means a failure of the court's hardware, software, and/or

telecommunications facility which results in the impossibility of submitting a file

electronically. Technical failure does not include malfunctioning of the equipment of the

person submitting an e-file.




2.19. Third Party: means and includes any person or entity seeking to become a party or to

intervene in an Action.

2.20. Working Day: means and includes a day when the Registry of the Court is working

under the Calendar published or as directed by the Court.

3. General Instructions

3.1. On-line e-filing shall be made by visiting the web portal of the Court, namely:

htLps://www.eﬁling.ecourts.gov.in/cg

3.2. Except as provided in these Rules, Actions, whether in fresh, pending or disposed of
cases, will be filed electronically by an advocate or litigant in person from their home,

office or other remote location in the manner provided in these Rules.

3.3. Any person who is unable to access the e-filing portal would be entitled to make use of

the facilities provided at the Designated Counters for that purpose upon payment of charges

if stipulated.

3.4. The size of the e-file should not exceed 20 MB. In case the file size exceeds 20 MB, the
Advocate or litigant should visit any one of the Designated Centres for enabling e-filing

through the intranet, or it can be split and uploaded separately.

4. Steps for Registration

4.1. Persons other than Advocates and litigants in person who are already registered on the

Court web portal will take the following steps to register themselves.




1) Advocates
a) Should visit the web portal ( https://www.efiling.ecourts.gov.in/cg ) to view the form.
b) Click the registration link.
c) Fill the form with requisite details.
d) Submit the filled-up form along with a self-attested copy of the Bar Council

Registration Certificate or Bar Council I-card (in PDF format only).

ii) Litigants in person
a) Should visit the web portal ( https://www.efiling.ecourts.gov.in/cg ) to view the form.
b) Click the registration link.
c) Fill the form with requisite details.
d) Submit the filled-up form along with the self-attested copy of any identity document

issued by the Government (in PDF format only).

4.2. Litigants in person shall submit an affidavit/undertaking that they have not engaged an
Advocate in the Action. A litigant in person who subsequently engages an Advocate, shall
make an application before the Administrator for transferring the data in respect of the
Action to the Advocate’s account in. Once the Administrator allows the application, the data
in the Action shall be transferred in the user account of the Advocate. The litigant in person

will not be in a position to modify the data of the subject Action, without the permission of

the Administrator.

4.3. A login ID will be allotted on the next working day if the application is found complete

in all respects. The procedure for registration is set out in Appendix-IL
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5. Frame of Pleadings
The pleadings should be clear and concise. Parties and third parties should set forth their
claims/averments in separate paragraphs. The statement of truth/ affidavit of the concerned
person must bear their signature. Opposite parties should also file their replies under
sequentially numbered paragraphs and headings (such as Preliminary Objections and

Objections on Merits).

6. Formatting

6.1. All the original typed text material including notice of motion, memorandum of parties,
main petition or appeal, interlocutory application(s), reply, status report, affidavit,
documents, will be prepared electronically using the following formatting style:

e % Papersize : Thick Green Paper of Foolscap Size

e ° Top Margin: 1.5”

[ ]
of

Bottom Margin : 1.5”

[ ]
o

> Left Margin : 1.75”

e ° Right Margin: 1.0”

e % Alignment : Justified

e 7 TFont: Times New Roman, Arial, Baskerville, Book Antigua, Bookman, Bookman
Old Style, Century, Century Schoolbook, Courier, Courier New,CGTimes, Garamond,
Georgia, New Baskerville, New Century Schoolbook, Palatino and the typeface shall
be 14- point or larger in both body text and footnotes.

e < Fontsize: 14

e ° Line spacing : 2.0

e 7 If any document is typed in a local language in Trial Courts, it must be in prepared using

Unicode Font 14 as prescribed time to time.

.
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6.2. The document should be converted into Optical Character Recognition (OCR)
searchable Portable Document Format (PDF) or PDF/A using any PDF converter or in-built

PDF conversion plug-in provided in the software. PDF/A is the preferred format in A4 size.

6.3. A document which is not a text document and has to be enclosed with the Action,
should be scanned using an image resolution of 300 DPI (Dots per inch) in OCR searchable
mode and saved as a PDF document in A4 size. The procedure for converting a document

into an OCR searchable PDF as mentioned above and as required in clause 8.1 is set out in

Appendix — III.

7. Digital Signatures

7.1. The PDF document shall be digitally signed either by the parties and/or by their
Advocate. The digital signatures shall be appended on such places on the PDF document as
prescribed under the extant rules. If neither the party nor the Advocate who has been
engaged possess a digital signature, a print out of the Action shall be physically signed by

the party concerned and/or their Advocate in accordance with rules and it shall thereafter be

scanned and uploaded.

7.2. A List of recognized Digital Signature Providers and the procedure involved in

appending single or multiple signatures is set out in Appendix —IV.

7.3. A litigant in person or advocate who does not possess a digital signature issued by the

competent authority can authenticate e-filed documents by e-Sign based on Aadhaar

authentication.




8. Dos and Don’t’s

8.1. The text documents and scanned documents set out in clauses 6.3 and 7.1 should be
merged as a single OCR searchable PDF file and should be book-marked as per the Master

Index, duly approved by the Registry. The procedure in this behalf is set out in Appendix -V.

8.2. The merged documents should be uploaded at the time of on-line e-filing. Screenshots
of the manner of accessing the on-line e-filing portal and for the filing of the main case and
documents including written statements, replies, replications, rejoinders, affidavits and

evidence in a pending case are set out in Appendix — I.

8.3. Once e-filing is accepted, the filing or registration number shall be notified to the

Advocate or litigant in person.

8.4. In case on-line e-filing includes audio and/or video files, the Administrator shall

generate a hash value.

8.5. Special Characters are not allowed while e-filling Memo of Parties and Advocate

remarks.

8.6. Document Binary File Name Standards.

The following special characters are not allowed in a file name:

°
d

A quotation mark (")

e % A number sign/Pound (#)

2

[ ]
ob

Per cent (%)




e
o}

> Ampersand (&)

e = Asterisk (*)

e % Colon(?)

e ° Angle brackets (less than, greater than) (<>)
e ° A question mark (?)

e % Backslash (\)

e ° TForward slash (/)

e ® Braces (left and right) ({ })

° © Pipe())

o 3 Atilde (~)

™
o

The period (.) character used consecutively in the middle of the file name or at the

beginning or end of the file name.

File names should not exceed 45 characters in length, including spaces. Single space must

be counted as one character each.

8.7. On-line e-filing shall not be watermarked or encrypted. The e-filed documents shall not

contain any virus, malware, spam-ware, trojan horse or the like. All the e-filed documents

shall be legible and free of markings, track changes or annotations.

9. Payment of Court Fees/Other Charges

Court fee and other charges can be paid either electronically by purchase on the on-line
facility provided by the authorised agency or from the Designated Counters provided for the

purpose in the High Court and District Courts or from any authorized court fee vendor. The
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Transaction ID provided upon payment of court fee and other charges is required to be entered in

the appropriate field at the time of on-line e-filing.

10. Retention of Originals

10.1. Originals of the documents that are scanned and digitally signed by the Advocate or

the litigant in person at the time of e-filing should be preserved, for production or

inspection, as may be directed by the Bench.

10.2. The signed vakalatnama, signed and notarized/attested affidavit and any other
document whose authenticity is likely to be questioned should be preserved, at least, for two

years till after the final disposal of the Action. Final disposal shall include disposal of the

Action by the superior appellate court.

10.3. Notwithstanding anything above, the following documents will have to be preserved

permanently:-

a) A Negotiable Instrument (other than a cheque) as defined in Section 13 of The Negotiable

Instruments Act, 1881 (26 of 1881).

b) A Power-of-Attorney as defined in section 1A of the Powers-of-Attorney Act, 1882 (7 of
1882).

c) A Trust as defined in Section 3 of The Indian Trusts Act, 1882 (2 of 1882).

d) A Will as defined in Clause (h) of Section 2 of The Indian Succession Act, 1925 (39 of
1925) including any other testamentary disposition by whatever name called.

e) Any contract for the sale or conveyance of immovable property or any interest in such

property.

f) Any other document as may be directed by the Bench.
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10.4. The responsibility of producing the originals and proving their genuineness shall be of

the party that has electronically filed scanned copies of the document.

11. Access to the Electronic Data of the Action
Access free of cost access will be available to authorized person(s) to data e-filed by any of
the parties to the specific Action, as is presently being provided in pending Actions. This facility

shall be in addition to the procedure of obtaining certified copies.

12. Exemption from e-filing

Exemption from on-line e-filing of the entire pleading or a part of the pleadings and/or
documents may be permitted by the Bench upon an application being made for that purpose in the
following circumstances:

i) where on-line e-filing is for reasons set out in the application not feasible; or

ii) where there are concerns about confidentiality and protection of privacy; or

iii) where the document cannot be scanned or filed electronically because of its size, shape

or condition; or |

iv) where the on-line e-filing portal is either inaccessible or not available for some

reason; and/or

v) for a just and sufficient cause.

13. Service of Electronic Documents

In addition to the prescribed mode of service, notices, documents, pleadings that are filed
electronically may also be served through the designated e-mail IDs of Registry officials to the e-
mail address of the advocates or parties, if available. E-mail IDs of Registry officials will be

published on the Court website to enable the recipients to verify the source of the e-mail.

S
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14. Computation of Time
14.1. Wherever limitation/time limits apply, it will be the responsibility of the party
concerned to ensure that the filing is carried out well before the cut-off date and time. The
date of e-filing will be taken as that date when the Action is electronically received in the
Registry within the prescribed time on any working day. For computing the time at which e-

filing is made, Indian Standard Time (IST) will apply.

14.2. E-filing through Designated Counters will be permissible up to 1600 hours on any
court working day. On-line e-filing carried out after 1600 hours on any day, will be treated
as the date which follows the actual filing date provided it is a court working day. Actions
filed on a day declared as gazetted holiday or on a day when the court is closed, will be
regarded as having been filed on the next working day. For the computation of limitation,
on-line e-filing shall be subject to the same legal regime as applicable to physical

filing, save and except as provided herein above.

14.3. The facility for on-line e-filing through the web portal shall be available during all

twenty four hours of each day, subject to breakdown, server downtime, system maintenance
or such other exigencies. Where on-line e-filing is not possible for any of the reasons set out
above, parties can either approach the Designated Counters for e-filing between 10.00 A.M.
to 05.00 P.M. on court working days or take recourse to physical filing. No exemption from

limitation shall be permitted on the ground of a failure of the web based on-line e-filing

facility.

14.4. Provisions for limitation governing on-line e-filing will be the same as those
applicable to physical filing. The period of limitation for such actions will commence from

the date when e-filing is made as per the procedure prescribed in these Rules.
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15. Procedure for Filing Caveat

All caveats can be filed on-line. The procedure for this purpose is set out in Appendix — VL.

16. Hard Copies of Pleadings and Documents filed Electronically
Advocates, as well as parties, may print hard copies of all pleadings and documents filed

electronically for their use in the court or elsewhere. The Registry will wherever required prepare

hard copies for official use.

17. Storage and Retrieval of e-Filed Documents and Pleadings

E-filings will be stored on an exclusive server maintained under the control and directions
of the Court. Each such filing will be separately labelled and encrypted forfacilitate easy
identification and retrieval. The security of such filings will be ensured. Access to e-filings would
be restricted in the manner provided herein above and as may be notified from time to time. For
continuity of operations in case of disaster, natural calamity or breakdown, a mirror image of e-

filings available on the servers located in the Court may be maintained at different geographical

locations, as decided from time to time by the Court.

18. Residuary provisions

18.1. The e-filing made by an Advocate/litigant in person will be rejected if they do not

follow the protocol mandated by these Rules or practice directions.

18.2. Subject to such further directions as may be issued, it would not be obligatory on the
part of the opposite party to accept pleadings and documents by email. In such an
eventuality, hard copies of pleadings and documents will have to be provided to the

opposite party. In such circumstances, the plaintiff/ petitioner can be called upon to deposit

the charges calculated on the basis of the number of pages per defendant/respondent which
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are required to be photocopied. This facility will be provided by the Registry on a written

request being made by the defendant(s)/respondent(s).

18.3. The Registry will communicate the objections, if any, regarding the cases filed by
email/ SMS/web hosting to the concerned Advocate/litigant in person. After the objections

are cleared the case will be processed for listing and the Advocate/litigant in person will be

informed including by e-mail/SMS.

19. General Caution

Email is not a secure medium of communication. Any communication transmitted by e-mail

can be intercepted or read by a third party. An Advocate or litigant in person seeking to transmit

confidential or sensitive document/material, shall approach the Registry for requisite

assistance/advice.
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Appendices

APPENDIX -1

Screenshots showing the procedure for accessing the on-line portal, electronic filing of documents

and list of Designated Counters.

APPENDIX ~1II

Screenshots showing the procedure for registration.

APPENDIX —III

Screenshots showing the procedure for converting a document into an OCR searchable PDF.

APPENDIX — 1V

Screenshots showing the procedure for appending single or multiple digital signatures.

APPENDIX -V

Screenshots showing the procedure for book-marking.

APPENDIX - VI

Screenshots showing the procedure for filing Caveat.

By order of Hon'ble the High Court

(Neelam Chand Sankhla)
Registrar General
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A Step by Step Guide for E-filing
(For High courts & District Courts of India )

1.1.Introduction

Welcome to the digital world of E-filing of High courts /District courts of India and this user
guide will help you with step by step how to efile your case in the online efiling portal.
Follow this step by step guide and Start E-filing your cases from the comfort of your Office
and And join the new band of DIGITAL ERA ADVOCATE.

1.2.Getting Started

@ Before starting efiling confirm and ensure the following details:

@ You must be a registered Advocate in www.efiling.ecourts.gov.in

@ If you are not a registered Advocate, immediately register today in the efiling portal
by watching our helpline tutorial/manual.

e To Watch the Help video / manual click on this hyperlink

https://efiling.ecourts.gov.in/help.
@ Unless you are a registered user you cannot efile a new case

@ Keep you registered user name and Password ready. Lets start efiling a new case

@ Lets start e filing a new case .

1.3. E.Filing portal www.efiling.ecourts.gov.in

Type (www.efiling.ecourts.gov.in) in your browser you will reach the filing online portal.

€200 0 & i oneiogeoutsqorn <G| STEP | v NDo =

w High Court & Ditrict Cout NIDG  Supreme Court  High Court ~ District Court

m c-Filing Application
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1.4. Select your< state>

() by clicking on the drop list (or)
(i) by clicking the state directly from the India map

LEGIM

1.5.Login
@ Type the login id and password

@ Enter the captcha

~gauT sz
[l ) lsmyied o f

@® Click on LOGIN button.

——

Flzace Enleryaur 10 digh moode nc
Tagendd walh aFiEng Paital

1.5.1 Forgot password :

If you forget your password or User-ld, you

Fioass oneer pour ol cowal o
ragitated il #Fiing Porial

can click on the same and can enter your 10
digit mobile number or valid email id which
you had registered with e Filing Portal at the

time of Registration and then rest your

password..

1.6. Dashboard :

e-Filing =

My e-Filing States
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Dash board is the most important page from where you can keep track of the e filed cases
digitally under two head (a) My e filing status and (b) My e filed cases. Let us see one by

one.

1.6.1. My e filing status:

My -Feing Status

Mol Aorepled

The e filing status shows the cases pending for acceptance , the cases not accepted,
cases which have deficit court fees the cases pending for scrutiny and which are
defective. There is another wonderful option under Draft where you can store all your

drafts which are ready for e filing .

1.6.2 My e filed cases:

Sty p-Fied] Camen

B - s
& Filadl Dacarems 1A

X 0

AEpclied TOmea

Under e filed cases you can see your list of e filed cases, e filed documents, deficit court

fee paid, the list of Interlocutory Applications(lA), the list of Rejected Cases, the list of Idle/

Unprocessed e-Filed cases. So once you e file your case you |=Ssesis
can keep track of the case digitally using dashboard option _

without even visiting the court complex. s
Ul Shmilin PESEG AN
1.7.New case option: S

After you login, you will be welcome d by the dashboard with the
filing menu list on the left hand side . In the e filing menu list
Click on ‘New Case’ Option under the dash board which will take

you to the form where to file the case .
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1.8. Where to file High court /[Lower court:
After Choosing the new case option in the

dash board page you need to select where Y HIGH COURT LOWER COURT

you are going to file the case whether in the

High court or in the Lower court . For filing in the High court choose the radio button for
High court and for filing in the lower court choose the radio button of the lower court
option . And fill the following details through drop box i.e High court , civil or
criminal ,Matter Type, Case Type , and whether it is MACT case or not and whether it is
an ordinary or Urgent matter. In case of lower court choose the State, the District, the

Court Establishment in addition to the above particulars.

B Mow Case - Whene ta file

Check all the particulars and if it is correct then click on submit button .If you want to

make any corrections then click reset button .

1.9.Filling up of forms:

1.9.1.Colour coding:

The next step is to fill the digital forms generated. Before filling up the forms we need

to understand the colour coding used in the forms page which will make our task easier.
> Blue colour for the form in use and Active

> Green colour for the form which is completed or Done .

> colour for the forms which are
>

Red colour for the forms which are mandatory to be filled up.
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I Filing Form
@ #cive @ Dore () Optional . Required

0 Pelifione o Respond
O'I-!;l Methat 0.4

2l Extra Information Exlra Party Case Detal oé-"-.ﬂ.-\!-.: slubordinate Lourt

Hoad Docuiment @I' ay Cotirt Fee @ Affirmiation @ View

Though there are optional forms and optional fields it is advisable to fill up all the details
because only then you can have a complete digital picture of your e filed case. And don't

forget that after filling up each and every

form click “SAVE” and then “NEXT" . m

1.9.2. Complainant/Petitioner form:
In the complainant/petitioner form you need to fill up all the details relating to the

petitioner. And the fields with red star are mandatory. But it is advisable to completely fill
up all the details. For example the malil is given as optional .But only when you fill up email
you can get various alerts to your inbox from the ecourts services. Hence fill up all details
and click “SAVE” and then “NEXT” .

Complainant / Peliticner Information

Qrganisaton: =) Emall: ERAIL
Complalinant | Patitioner * FLANTOR, KADH AN, - T i
Aldress = MADHAY TRANSPORT, S2ALLARI
Relation of Complainant ! Father - L]
Petitioner with relative name *:
Relathee Mame ®: RAMAKRISHNA @ State = KARNATAKA j
Dale of Birth: = DDIMMY Y YY @ District * : BALLARI j
i Taluka : SELECT TALUKA j
Age=: 45 @ 2
Tewer © BELLARY :l
Gender®: @ Male (TyFemaie (T Other
Ward : SELECT WARD _.I
Relgion: Mo j
Willage : SELECT VILLAGE :l
Caste: HIMOU j
Pincode : PRNCODE v

Palice Statlon Code : Setact Police Siation =

s R

1.9.3.e filing number:

The Saved Form will generate an e

Filing Number at the Right Top. It can

be noted for your reference.
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1.9.4. Respondent form:
The respondent form is similar to the petitioner form and hence fill up all the details
relating to the respondent and click “SAVE” and then “NEXT" ..

O parssation Eman ¥
Mccuned | e ponce AL KAIMAS - ot ®
Addrens
®
Fedation of Complainart § e
L T T T T v ——
Relatrne Pamae = SRS HERAR R W 4
Date of Biwh: ) District = 1
Tahsha 4
Age ”
Ferem 4
Gerctar - oy ke e
ward 4
|
Rebgion : BT AL - =
- wiBage = i
Casse: ASTE —J'
% — ¥
P e Sitamicen C o Soloct Polca Sioto

After adding all the details you will get the message as respondent added successfully

-
]
L L Ll L

[+

s thao P Rasukca

e by

)

Wara ELECT W ¥ =5

If you wish to fill up any extra information regarding complainant or accused, like the
Passport number,Pan card number, Fax number, Phone number Alternate Address it can
be filled up under this form. Though this form is optional it is advisable that these all
particulars to be filled up as far as possible. After filling up the extra information, click on

Save button and; then Click on Next button. But If you do not want to fill the extra
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information about the Complainant/Petitioner or Accused/Respondent then directly click

on the Next button.

1.9.6. Extra Party Details :

Organtsation

Accusad | FRespondend ®

Fetanon of Accusad | F oty
o= porsca st Wi Fokaties mame

Flelative Mamo *

A
+1

A

b b b i

The Extra Party information arises in cases where there are more than

on the Complainants/Accused side or on the Petitioners/Respondents side

one parties

or on both

sides. Though this Form is also optional, it is highly recommended that it need to be filled

up because once this form is submitted it cannot be modified later .

Mote: 1. Onoe yous sushmit this efile. cAanm not modilhy extra party
2 It is recomumeEnded o il in Extra Party details thowgh ol mandat
Pravious SAME m

M

1.9.7 Case Details:

The Case Details Form
contain the particulars of
Cause of Action Details/

L Al

Date/ Dispute Place, the | re=smuma

L s

claim  amount,  Any
Information/
the
Relief i i

Particulars. aimi

Important

He PR

Subject/ Reason,

Prayer,

Guide for e filing in High Courts & District Courts of India. (Page 7 of 14)
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1.9.7.1. Hide Party:

Hide party is an important option in Case details form. In case of offenses against women
and children, POSCO act matrimonial disputes wherever law mandates the protection of
the identity of the Victim or petitioner then this option should be enabled so that the
privacy of the petitioner will be protected and the mandate of law can be complied with.

Hence the identity of the Hide party option enabled person will not be revealed in the

digital screens !

1.9.8. Act-Section:

Fill the details of the Act and Section and save the details and then click Next to

move to the next form .

Act* CODE OF CIVIL PROCEDURE AL TacRon

Ackd imeore

e L ave | ver

ORDER.Z21.RULE. 11

1.9.9.Signing Method:

@ In the e-signing option, there are three options to sign
uploaded and later on e signing Using Aadhar

[
@ uploaded using digital signature digital token.
[

Uploaded and later on e signing using mobile OTP. You can choose any one option

and then proceed further by clicking SAVE and NEXT .

Document(s) POF(s) will be * : Uploaded and later on eSigned using my Aadhaar
uploaded digitally signed using Digital Token

Uploaded and later on eVenfiad using mobile OTP

thase by providing your Aathar no. Therefore it Is suggested 1o choose the option carefully uﬂ will not be able 10 . 1

It &Sign using Aadhaar will be failed two times due to any technical reasons, e-Verfication using Mobile will be automatically displayed at the very same page 1o procesd
further
NOTE : eFiling portal accepts digitally signed documents only. I you have digital token, you can upload documents digitally signed by t henst

Guide for e filing in High Courts & District Courts of India. (Page 8 of 14)

Circulated by e-committee,Supreme Court of India.




1.9.10. Upload Document:

I i i ]
Bk Ll
Fila* [T
KOFE  Chamon oy ju ¥ il PIE b maprm pemn g e T 8 cham rerg ovme g oy, 0 Pabsa L, nps i T Tl Ayl | Bin 7L
BT P H
BT i Jlm'.l-. [S5HE
i Docasrend Slms Lpicesss Dicaneem [T P am FETIZAE
PEFITE T ¥l 1.8 E
LI R,
L IR R o G TEEEL SR [ S R RS R S
K i I [
B s b
&1 Fil ] R EEEL T T o I
Sour I b

When you have documents to upload use this option and upload the documents. Choose
the document type, document title and attach the document file which should not be more
than 50 MB and click upload. The uploaded document will be displayed. If you have
wrongly uploaded any document you can use the delete option and the delete it Then, you
may upload the correct document. Once all the documents are uploaded, click on Next

button.
Dacument Informaton
ik Selzct Doz ment ¥ Decumunte File ® ; [ soavewr 1 ®|
Hia f -

— =y
| Drowss... | Mafile selzcied

NCTE DMeasg uplead fd hia any (PEFtilo same max longth ear be 46 sharasice orly Only digite, crarsstors, cpaces, hyphone asd uncotconat are alaned,)s Mar, NPF

files =¢ J0LIB .
Frevious UPLDAD M=t
- ? s

Slww | 10 'it:ulriw Seal L,
# Document Hame Uploaded Jozuments Index Pages Remove
1 PETTION [ ECKABIFFO00122020 PETITION. pdf 1-1 |1 o -
PCTMONCCNY
GEV191a 00011 duddk 41 Tabloe 1bL 930511 /QUUdba Ot act L dLdk acdll B L
2 NNHALATHANS WA Lﬂ ECK ABIFFOCULIZ0RC WVAKSLNTHANAMA pet t 3 2 Blclots
VAR ALATHMEME,

2080307 LI 1 (LBE04 22 LB G423 134 38LE3R 1730177 BUlHEGEL TN 12

ST 12 if 2 en e
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1.9.11.Pay court fees:
For making payment of court fee you can make online payment or through Challan
payment and upload the challan details. After filing up payment details and clicking submit

button, then click on Next button.

i . EE| EF J
Fee type Salict - Bank Name : SELECT 1
Chaliand Cheque/ DD/ eChalian [ il
Fee Amount”* : @ No.®:
Challan/ Cheque! DD/ eChallan ; ECLIE = @
Payment Mode * : SELECT j Date* :
Select Party * SELECT ‘I
Upload Receipt * : Browse... | Noflle salected
NOTE : Please upload pdf fke only (PDF Me name max. length can be 45 characters only. Only digils. characters. spaces. hyphens and underscores ane allowed.). Max. PDF Nie
size 20MB

1.9.12 Affirmation and Verification of Applicant.
|. Applicant/Complainant/ Litigant Affirmation.

ApplicantiComplainantiLitigant Affirmation

Applicant/ComplainantiLitigant Affirmation m ew Applicant/ Complamant/Litigant Affirmatio
@ One Tima Password (OTP) has been Sent [0 your mobile *=+****56

Mobile OTP* : 1 I @ ety OTP :

@ Type the Name of the Applicant
@ Type the mobile number of the Applicant

@® Click on Send OTP button. Then, type the OTP received in the mobile number of
the applicant and then Click on Verify OTP button.

Document eZverified by Mobile OTFP w*
D Deate - D2 052020 2120168 PM
I_I'RII'II.J: Mol e 1 SRS
By Lingemnl = FLOSSIRTHSLS, PSR

[B Wi eWasification
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1.9.13. Advocate Identification and Verification:

Mame * ;

Mobile * :

Advocate identification and Verification :

Advocate ldentification and Verfication

'
k View Applicant Complainant/Litigant | des

TINCAtion and VenticaET i

® After the e-verification of applicant, then Advocate identification also to be verified

accordingly.
® Type the name of the advocate

® Type the mobile number of the Advocate

® Click on the Send OTP button. Then, type the OTP received to your registered

mobile number and then Click on Verify OTP button.

O Dsate - O2-065-0020 21 7053 R
Ubsireey Mobrile D
By Addvocate t SGLIRUIPRASS S0 & 2

[ W ilewr vl cation

Document evVerified by Mobile QTP "

® After the verification of (i)the applicant and (ii) the Advocate, then Click on the

Next button.

1.9.14 . View:
After filling up all the details, the filled up form details can
be viewed using the ‘EXPAND ALL” option or click on + to

view the details against each category.

1.10. Final submit:

After checking all the details click the option “FINAL
SUBMIT”

Guide for e filing in High Courts & District Courts of India. (Page 11 of 14)
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Ea
B Case Fing Farn N e B FABIFF-300 022000 eF B Hey m
-.l-.'.'\-l -..'\m B Cuwionwd .hqn-

(1 ST [ = EEETTT T D) Feen P S UL S« T [ TR TR « e i

P it is
E..q.'...ll' T TR iy Lar o m.ul T m.l

T R
.‘.

sMling Dasls
Cory s re el ' Prifizies *
R R | e R R E T *
Bt informasen +
FEic Pady +
L=x Dmiziln ™
Case Dl b3l
Ayl Rewkos #*
Algn kot +*

1.11. Submitted for approval of e filing admin :

E-filing number EC-KABIFF-00012-2020 submitted successtully for approval of E-filing Admin.!

After final submit you will get the message that the e filing case number XXXX

submitted successfully for approval of e filing admin.

1.12.Generate acknowledgment:
You can also generate acknowledgment for filing by clicking on Pending Acceptance

option in the dashboard. From the files in the “Pending Acceptance option”, find

My e-Fiing Status

A

Mol Accepted Delichl Court Fee

A

Defective

out case by looking into the e filing no, case details, date and time of submission.
and click on the e filing number of the concerned case as shown below.
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Pending Acceptance

Show 10 j e
- wFilEng oo Type
1 EC-HARIFT-

Py Came

Pdemas Camu

Case Dwtaits

FRANTRIDRA, REACHANA Vo RAHLEL KLUWMAR

FRAMAKFISHIA Ve FEMUMESH

PRAGATHI KRISHMNA GRAMING BANK Wa. ARC

Search

Subemboed On

DO DR
O 30 33 Pl

OO 2030
0 5e 87 P

OO 2020
LA AT PR

Then Click on the e Filing Acknowledgment button

Now, the e filing acknowledgment gets downloaded

automatically in PDF form as shown below.

EFILING TEST, BALLARI. KARNATAKA

MHI‘I&!‘JHQEI‘I‘IME
w-Fiing Ko EC-AG NN F-00a1 2. 2030 & Red Clale Tims
P foimar RANRDRS BWOH A
Pl ez | AL &SR
[T ] al
Arteorae Taary Prasess | KAR P LlaHer Fakers
EFing AOTIn v ADDL DETRICT AN

BESSRE 5E BALL AR

COMME NGIAL COURT

Faymonl Dinoiin

DR-FE-20E 0 e 333 PR

sy

Tepnerphed Dade: IE3-15-3030

1.13. Generate Case party details:

Similarly you can generate the case party details by clicking on the case parties option.

wFilkng Details

Case Type

Complalnant § FPotooner

Actused | Fespondon

Extra fvfosmation

Extra Pasty

o-Filod for :

Mafure ©

Matios Mamre :

w-Filed By :

CASES) efiling_ECKABIFFO00TZZ020.docx

Orvinary which is: Microsoft Word Document (1.7 KB)
From: https.ffefiling. ccourts.gow.in
Wwhat should Firefox do with this File?
GURU PRAS)
D open with | LibreOrMice Writer (default)

Save File

Do this automatically for Mikes like this from now on.

Cancel
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Ravindra Madhava W/o RAMAKRISHNA, Aged about 45 years,
Resident of Madhay Transport, Ballari, Bellary, Ballari, Kamataka , India

Versus

Rahul Kumar W/o SOMASHEKAR
Resident of Amarapura,ballri, Bellary, Ballari, Karnataka , India

----Petitioners

1.14. Logout:

Lastly, you can log out from the current session by going to the Home in the dashboard

and then click on the log out icon on the right side top of the screen.

1.15.Conclusion:

Thus you can successfully e file a new case in the online e filing portal which has the
added advantage of keeping track of the status of the case digitally through Dashboard

options. So keep e filing new cases through e filing portal and join the new band of

‘Digital Era Advocate”.

Start e filing new cases in www.efiling.ecourts.gov.in
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